
CENTRAL AD?1INISTRAT IVE TRIBUNAL 
BANGALORE BENCH 

Cornrnerc'l Coi plex(BDA), 
Indiranaqar, 
Bangalore 50 038 

Dated : 14 August 87 

APPLICATION NO 	718 

w . P. IqO  

Applican* 

Shri S,NJ 	 i/S 	/o refence & another 

To 

1. 1.,3jor 5.J.. Ie1an(Eetd) 
Chenna mndra Boad 
Kaduç3odi 
3anqalore - 560 067 

Subject: SENIIIG COPIES 

Please find enclosed herewith the copy of ORDER9'/ 

passed by this Tribunal in the above said 

application on 	
1-8-07 	AS dii'cted by the bench, 

,_sets of applicn 	itWThve10 	,re returned herewith. 

-&- ec± 	iM(v6ir 	S 	F I C E R 
(JuDIcIAL) 

EncJ. : as above 

0. 



7 LN T{E CEN'E1AL. ADNiTkATLVE 
_____ 	 T1iBUNAL ADflZTZONAL ENC}1, 

AQAOR 

- 	i irri; 

ORDER SHEET 

	

Applcation No 	 of 198- 	r1 
- 	 Respondent 

Advocate for Applicant 	 I 	 dsie fo Re-relent 

De 	 Office No as 	 F 	Orders of Tal 

11.8.87 1 	 [çjsPvcJfNJ\Ic(A) 

AUGUST 14,1987. 

ORDER 

In 	this 	application 	made 	under 

Section 	19 	of 	the 	Administrative 

Tribunals 	Act,1985 	('the 	Act') 	the 

applicanas 	sought 	for 	a 	direction 

to 	the 	respondents 	to 	accord 	him 

revised pensianary benefits as admis- 

sible to ex-Army officers. 

Prior 	to 	31-03-1968 	the 

p 	ice it 	was 	a 	meriber 	of 	the 

.ar ied Forces of the I idon of India 
l(j 

He 	was 	discharged 	from 	the 	Army 

rom 	1-4-1968 	and 	sometime 	there- 

after, 	he 	joined 	service 	In 	the 

National Cadet Crops (NCC) governed 

by the National Cadet Corps Act,1948 

(NCC 	Act). 	He 	has 	retired 	from 

the NCC on 30-9-1936. 

Viien 	the 	applicant 	was 

in service in the NCC, he was work- 

ing 	at 	a 	place 	called 	'Nagarcoil' 

of 	Tamilnadu 	State. 	On 	his 	retire- 



- 

Daie 	 Ofhce Notei Oidert 01 Tnbunal 

ratirenent from service he had 

settled down in Panalore and on 

that groj.nd he has made this aIi- 

cation on 7--19S7 before this Peach. 	- 

	

4. 	aj.S.N.V.Ve1an 	applicant 

contends that this application made 

bcfore this beach was maintainable 

and the.ame should be entertained 

and adjedicated on merits. 

.. Vè have earlietjnoticed 

at xe applicant had .w6r1ked and 

rctire fron service within the 

aii1 1adu. The claim 

eftiae applicant ror retire -ent bei fit 

S"ght if this application arises 

his - retirement frocs service 

which u cabtePly occurred In the 

tat 	cf -  Tai.lradu. Apart from 

thcse, all -th respondents aainst 

who relief is claimed by the appli-

cant. are: ordiaariIy residin& within 

1'the -of Union territory 

cii )elti. (in 6ese facts, under 

of the Ce tral -c-' iristrative 

	

Tribunal 	("rocedural) 	Pulesl9S7 

this -  Eanch cannot entertain 

Chs o p;D ic-tion and- the snie can 

bu entertaIne i either by the 'riacipa1 

Cnc)1. t '  e: elhi c by the 

sdras. e:ich at adras --and not 

byiis. 

G.Cn the -  rore:nla 	'lscnssion, 

we hIOIJ t1at 'ee have iib jiirisriiction 



3urlswctton 	to 	enterLain this 	ap?!ica- 

tion 	and 	direct 	the !eistrar 	to 

return 	the 	ars 	in the 	case 	to 

the 	ap?licant 	for 	their 	re?resertation 

before 	the 	ap;,ror)ate 	Iench 	of 

this Tribunal. 

VC(A) 

' 
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